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 explanatery  memoranduro.  [Ploc-

 fa
 Library,  See  No,  LT-058!/

 nee
 A  copy  each  of  Notification

 os,  G.S.R.  28(E),  429  {E),  32(E),
 88(E),  l35(E)  to  i53(E),  87(E)
 to  59(E),  I6I(E)  to  798  (E),
 96(E},  97(E),  200(E),  90  (B)  ang
 203(E)  (Hindi  versions)  published
 in  Gazette  of  India  dateg  the  6th
 March,  976  issued  under  the  Cen-
 tral  Excise  Rule,  944  together  with
 an  explanatory  memorandum.
 [Placed  tn  Library.  See  No  LT-
 +10580/76]

 (8)  A  copy  of  Notification  No.
 G.S.R.  229(E)  (Hindi  version)  pub-
 lished  in  Gazette  of  India  dated  the
 6th  March,  976  under  sub-section
 (5)  of  section  3  of  the  Indian  Tariff
 Act,  934  together  with  an  expla-
 natory  memorandum,  [Placed  in
 Library  See  No.  LT~-i0580/76  ]

 (4)  A  copy  of  the  Central  Excises
 (Tenth  Amendment)  Rules,  976
 (Hindi  version)  publisheg  in  Woti-
 fication  No.  G.SR  60(€)  in  Gazette
 of  India  dated  the  l6th  March,  1976,
 under  section  38  of  the  Central
 Excises  ang  Salt  Act,  944  together
 with  an  explanatory  memorandum.
 [Placed  in  Library,  See  No  LT-
 10580/76.]

 STATEMENT  SHOWING  ADVANCE  TO  BE
 DRAWN  FROM  CONTINGENCY  FUND  oF

 INDIA

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN):  I  beg  to  Jay
 on  the  Table  a  statement  (Hindi  and
 English  versions)  showing  advance
 proposed  to  be  drawn  from  the  Con-
 tingency  Fund  of  India  curing  the
 ‘Vote  on  Account’  periog  of  1976-77
 for  expenditure  on  a  ‘New  Service’
 viz.,  the  North  Eastern  Electric
 Power  Corporation  Private  Limi-
 ted,  for  which  necessary  pro-
 vision  hdd  been  made  in  the  Demands
 for  Grants  for  ‘1976-77.  [Placed  in
 Library.  See  No.  LT-20582/78.]

 MARCH  7,  Lore  Ponere  हम  74

 NQTIICATIONg  UNRER  uuteve  AND
 AuxtsaRy  Am  FoRce  ह. 3

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 J,  B  PATNAIK:  I  beg  to  lay
 on  the  Table  a  copy  of  the  Re-
 serve  and  Auxiliary  Air  Forces
 Act  (Amendment)  Rules,  976  (Hindi
 and  English  versions)  published  in
 Notification  No.  §.R.O,  23  in  Gazette
 of  India  dateq  the  l4th  February,  ‘976,
 under  sub-section  (4)  of  section  34  of
 the  Reserve  ang  Auxiliary  Air  Force
 Act  1952.  [Placed  in  Library.  See  No,
 LT-0583  [78]

 Revizrw  AND  ANNUAL  REPORT  ON  He
 WORKING  OF  THE  RURAL  ELECTRIFICATION

 CORPORATION  FOR  2974-75

 ऊर्जा  मंत्रालय  में  उपमंत्री  (प्रो०
 सिद्धेश्वर  प्रसाद)  :  मैं  कंपनी  अधिनियम,
 956  की  धारा  6i9%  की  उपधारा  (a)

 के  भ्रन्तगंत  निम्नलिखित  पत्रों  (हिन्दी  तथा
 अग्रेजी  संस्करण)  की  एक-एक  प्रति  सभा
 पटल  पर  रखता  हू  _—

 (a)  ग्राम  विद्युतीकरण  निगम,  नई
 दिल्‍ली  के  वर्ष  1974-75
 के  कायकरण  की  सरकार
 द्वारा  समीक्षा  1

 (2)  ग्राम  विद्युतीकरण  निगम,  नई
 दिल्‍ली  का  वर्ष  1974-75
 का  वार्षिक  प्रतिवेदन,  लेखा
 परीक्षित  लेखे  तथा  उन  पर
 नियन्त्रक  =  महालेखा  परीक्षक
 की  टिप्पणियां  1

 [Placed  in  Library.  See  No.  LT-~
 0584  {78

 DETAILED  DEMANDS  FOR  GRANTS  OF  द 1:!-
 MINIsTRY  OF  SHIPPING  AND  TRANSPORT

 FoR  1976-77

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  I  heg
 to  lay  on  the  Table  a  copy  of  the
 Detaileg  Demands  for  Grants  (Hindi


